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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 24th August, 2020

No. 22-HLA of 2020/68/11517.— The Haryana Lifts and Escalators (Amendment) Bill,
2020, is hereby published for general information under proviso to Rule 128 of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly :—

Bill No. 22-HLA of 2020
THE HARYANA LIFTS AND ESCALATORS (AMENDMENT) BILL, 2020
A
BILL
further to amend the Haryana Lifts and Escalators Act, 2008.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:—

1. This Act may be called the Haryana Lifts and Escalators (Amendment) Act, 2020.

2. After clause (a) of section 2 of the Haryana Lifts and Escalators Act, 2008 (hereinafter
called the principal Act), the following clause shall be inserted, namely:—

‘(aa) “emergency rescue device” means an electronic and electric apparatus which
provides 3-phase emergency power supply to the lift, in case of power
failure/breakdown in the high rise building and gives sufficient backup to the lift
to land, stop and open the landing and lift cage doors at any floor and remain in
regular operation upto the extended time which would be at least fifteen
minutes;’.

3. For section 5 of the principal Act, the following section shall be substituted, namely:—

“5.  Emergency rescue device and automatic rescue device. — (1) The owner
shall make arrangement to provide the emergency rescue device for high rise building
having height more than fifteen meters excluding group housing, domestic or any other
building to rescue the travelling passengers trapped in the lift in the event of breakdown
of power supply by bringing the lift to any floor, stopping the lift and keeping the
landing and lift cage doors open.
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(2)  The owner shall have option to provide automatic rescue device or emergency
rescue device for group housing building, domestic or any other building having height less than
fifteen meters to rescue the travelling passengers trapped in the lift in the event of breakdown of

power supply by bringing the lift to nearest/any floor, stopping the lift and keeping the landing
and lift cage doors open, as the case may be.”.



HARYANA GOVT. GAZ. (EXTRA.), AUG. 24, 2020 (BHDR. 2, 1942 SAKA) 1705
STATEMENT OF OBJECTS AND REASONS

The amendment in section 2 and 5 of the Haryana Lifts and Escalators Act, 2008 is required in view of
safety of general public from getting stuck in lifts, when the power supply goes off suddenly. As per existing
provision in the section 5 of the said Act, use of Automatic Rescue Device is mandatory in the lifts to rescue the
travelling passengers trapped in the lift in the event of breakdown of power supply. The matter has been examined
and it has been ascertained that whenever there is power outage, the lift stops in between two floors immediately with
a jerk and then after 10-15 seconds, Automatic Rescue Device operates and brings the lift cage to the nearest floor
and opens the doors. But, Emergency Rescue Device will give sufficient backup to the lift to land, stop and open the
landing and lift cage doors at the desired floor and keep the lift in operation up to the extended time, which would be
at least 15 minutes. Therefore, the use of Emergency Rescue Device in place of Automatic Rescue Device would be a
better option, especially in the high rise buildings having height more than 15 meters to deal with the problem for the
safety of men and material.

Hence, this bill.

RANIJIT SINGH,
Power Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 24th August, 2020. Secretary.
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8876—H.V.S.—H.G.P. Pkl.



